FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MOHANBIR HI-TECH BUILD PRIVATE LIMITED
OPERATING IN THE BUSINESS OF CONSTRUCTION, SALE-PURCHASE RENTING OF RESIDENTIAL AND/OR
COMMERCIAL FLAT AND TO PROVIDE CONSULTANCY IN THE FIELD OF REAL ESTATE ON COMMISSION
BASIS AT DELHI

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

St. No. RELEVANT PARTICULARS

1 Name of the corporate debtor along with| MOHANBIR HI-TECH BUILD PRIVATE LIMITED

PAN & CIN/ LLP No. CIN: U70102D12014PTC271340
PAN: AAJCM6196R
2. Address of the registered office Regd. Office: Dev House, 260-261, Tribhuvan Complex,
Ishwar Nagar, New Friends Colony, New Delhi, India, 10065.

Bi URL of website Not available

4- Details of place where majority of fixed | Village Morta, Pargana Jalalabad, Tehsil & District
assets are located Ghaziabad

5. Installed capacity of main products/| The Corporate Debtor has no installed capacity for its main
services product s/services.

6. Quantity and value of main products/| Land of approx. 2112 sq. mt. was sold in last FY 2024-2025, as
services sold in last financial year per the information given by SBOD

7- Number of employees/ workmen No information available

8. Further details including last available | Details can be sought by sending email
financial statements (with schedules) of two | at cirp.mohanbir@npvinsolvency.in
years, lists of creditors are available at URL:

9. Eligibility for resolution applicants under | Details can be sought by sending email
section 25(2)(h) of the Code is available at | at cirp.mohanbir@npvinsolvency.in
URL:

10. |Last date for receipt of expression of interest | 25-10-2025

1L Date of issue of provisional list of| 03-11-2025
prospective resolution applicants

12. |Last date for submission of objections to | 08-1-2025
provisional list

13. |Date of issue of final list of prospective | 16-11-2025
resolution applicants

14. |Date of issue of information memorandum, | 21-11-2025
evaluation matrix and request for resolution
plans to prospective resolution applicants

15. |Last date for submission of resolution plans | 21-12-2025

16. Process email id to submit Expression of| cirp.mohanbir@npvinsolvency.in
Interest

17.  |Details of the corporate debtor’s registration | Not Registered with MSME.
status as MSME.

IPE — NPV Insolvency Professionals Private Limited

(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Through its Director — Mr. Atul Tandon

Appointed as Deemed Resolution Professional

In the Matter of Mohanbir Hi-Tech Build Private Limited

IBBI Reg. No: IBBI/IPE-0040/IPA-2/2022-23/50021

AFA validity up to: 31.12.2025

Address - 10th Floor, 1003, Zion Z1, Ramdas Road, Near Avalon Hotel,

Date: 10.10.2025 Thaltej, Ahmadabad, Gujarat — 380059.
Place: New Delhi
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PUBLIC NOTICE

SHIFTING OF
REGISTERED OFFICE

)

Pramerica
LEE INEURANCE

Motice is hereby given to public at large and policyholders of
Pramerica Life Insurance Ltd (Company) in particular that the
Registered Office of the Company will be shifted from 4™ Floor,
Building-9, Tower-B, Cyber City, DLF City Phase-lil,
Gurgaon-122002 to the 7 & 8" Floor, Capital Business Park,
Tower-1l, Sector-48, Gurgaon, Pin Code: 122001,

w. e. f. 15" Oct 2025.

The said change in location of the Registered Office will not alter
the legal status of the Company nor will it affect any rights or
obligation of the Company,

Further, all i dences, doc
deeds, writings (hereinafter referred to as “the Documents”) entered
and executed by the Company at old address shall continue to be
valid and binding and shall be construed as if the said documents

were entered at the new address 15" Oct 2025 onwards.

A copy of this Notice has been published on the website of the
Company, www.pramericalife.in.

For Pramerica Life Insurance Limited
Supinder Kaur
Chief Compliance Officer

Place: Gurgaon (Haryana)

Gujarat Narmada Valley Fertilizers and Chemicals Limited

(An'1S0 9001, I1SO 14001, ISO 45001 & 1SO 50001 Certified Company)
Regd. Office: P.0.Narmadanagar - 392015, Dist.: Bharuch (Gujarat), India

CIN: L24110GJ1976PLC002903, W bsite: www.gnfc.in
CIAL DENATURED
D ETI COHOL (DEA)

GNFC intend to procure 9, OOO KL (+5%) Special Denatured
Spmt}SDS) / Denatured EthyI Alcohol (DEA) on FOR GNFC site
basis / CFR Pipavav port basis.

For detailed specification and other details, please visit web
notice placed on our Web site www.gnfc.in (in Tenders—>
Tender Notice ->Materials Management Department).

Corrigendum
Corrigendum to e-Tender Notice No.,
ST-PROJ-CKP-2LCGATES, Ditd.
23.09.2025 published earier by Oy, Chisf
Signal & Telecom . Engineer/Projsct-11,
Kharagpur, S.E'Rallway. |n the above
a-tender, Date & time for closing of
e-Tender should be read as28.10.2025,
15,00 hrs, instead of 17102025, 15.00
hrs. All other terms & conditions will

UNION BANK OF INDIA I
& body corporate constituted under the: provisions of the Banklngl'
Companles (Aequisiion & Transfer of Undertakings) Acl, 1970 having

1heir having its Union Bank Building, 6th Fioos, 66/80 Mumbai Samachar 5
Marg, Fort, Mumbal 400 023 and a Branch Office amongst athers at l’
Union Bank Of India, Umib Powai, Dikshant Bhawan, st Floos, Shop No. !

1m Above Indian Ol Petrot Pumnp,Mumbai, Maharashira, 4000761

d through its Branch Manager, Mr. Magle Yogesh siol
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| New D
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IPE - NPV Insolvency Professionals Private Limited
(Farmerly Known as Mantrah Insolvency Professionals Private Limited)
Through its Director - Mr. Atul Tandon

Appointed #s Deemed Resalition Professional

In the Mattor nf Mohanblr Ki-Toch Bulld Private Limitod

Cotrespondenes: Address - 10th Floor, 1003, Zion Z1. Ramdas Road,
Nualr Avalon Hotel, Th:ltl].Mirnodihiﬂ Gﬂdlril‘ 380059
Emall for

bate: 10102025
Place: Naw Dethi

Veercé\a.dra age 38years Yoern Plaintilf

ersus

1. WS SHREE SIDDHIVINAYK TELECOM

Addrassat: -

SHOP WO 3, MAHATMA  JYOTIBA PHULE MAGAR,

POWAL MUMBA], MAHARASHTRA 400 D76

2,PROP MR. RAMU RAJMANGAL PRASAD

AGE:36 Years, OCC: Businass

Addressat -

SHOP NO 8, B, AATMAVALLABH JAIN TRUST, ACHOLE ROAD

COPPOSITE STATE BAMNK. ACHOL, NALLASOPARA EAST, VASAIL |

THANE MAHARASHTRA-401209.

To,

1. M!S SHREE SIDDHIVINAYK TELECOM

2. PROP MR. RAMU RAJMANGAL PRASAD

Above named Defendants,

(As per Order dated on 04,08.2025 in 28/04/2025 presiding in Court Room Ne. 81

H.H.J. SHRI, SANGRAM S, SHINDE]

WHEREAS the above-named Plaintifi's has instiuted a sufl in the Honorabls Court
against you the above-named Defendant under Rule 2 of  Ordar 300XV of the Code of
Civil Procedure, 1908,

The Plaintiff, Therefore, Prays:

a, That this Hon'sée Court be pleaszed {o pass an orderand decree against the Defendanls,
jointly and severally, 1o pay b the Plaintlf the sum of Rs.1,66,001 734 Rupess One
Lakh Sixty-Six Thousand and One and Seventy- Three Paiza only) slong with fulura
interest @ 12.00% + 2.00% Plus uncharged Interest and Penal Interest from fhe 1l
realization from the date of filing the st it the date of paymantivealization as par tha
Pariiculars of Claim i_e,. Exhibit"K*® annexed hereto,

. Thatthe Defendanis be direcied o pay the costof this suit,

. Any further reliafin the nature and circemstances of the case may be granted.

‘You are hereby Summened fo cause an appearance to be entarad for you, within lan days

from the senice hereof, indefaull where of the Plaintiffis will be entiled the any time after

the exparation of suich ten days to oblain a decres for thasum of Re. 1 66 001. 73 (Rupees

One Lakh Sixty-Six Thousand and One and Seventy-Three Paisa only) and such Sum as

prayed fof and costs, ogather with such nterast Ifany, 2 the Honbie Cour may ordar

If yous cause an appearance fo be entered for you, the Plaintitfs will thereafler serve upon

you a Summons for Judament at the earing of which you will be entillad to ask the Hon'bla

Courtforieave to defend the Suit,

Leave fo defend may beoblained if y hy Hon'ie Cowrt by affidavit ofherwise thereis

a defense 1o the suit on the merts o that it i reasonabla thal you should be allewad Lo

defend the suit,

Given undar niy hand andthe seal of this Hon'ble Court

Dated this 30th the day of Septembae. 2025
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For Regisirar

JYQT| PATRAR, Ay Civil Court, Bomba
ADYOCATE FOR PLAINTIFF, el

FLAT NO. D203, 2ND FLOOR YUGANDHAR SUDAMA,

QPP NANA-NANI PARK MANPADA ROAD, DOMBIVALI EAST,

THANE, PIN CODE- 421 201E-MAIL: adviyiipatkarZ7@gmai com

MOB: 8576143130

You are hereby informed that Free Legal Service from the state Legal Services
Autharity, High Court Lagal Services Committee, District Lagal Services Authority
and Talukalagal Services Committee as per eligibility criteria are available to you
and in case you are eligible and desire to avail the free Jagal services, you may
contact any of the above Legal Services Authority/Committes,

NOTE: Nextdate in this Suwitis 131 0/2025 Please check the status and next!/ further date
ef this Suil on the official web-sie of the Clly Chvil & Sessslons Courl, G« Bombay,

Rules, 2002.

Properties Mortgaged/

Name & addresses of the
Borrower
| Guarantors Account

Property(les))

Stressed Asset Management
Branch, Mumbai

M/s. Overseas Packaging

Industries Private Limited

Citi Tower, 61, Dr S S Rao

Road, Near Gandhi Hospital,

Parel East, Mumbai-400012.

1. | Mr. Kaushal Kumar Modi,

Mr. Umashankar Modi

Mrs. Gitadevi Modi

Flat No. 17-A “Manek” The

Great Eastern CHSL, L D

Ruparel Marg, Hyderabad

Estate, Nepean Sea Road,

Mumbai-400006.

Property 1 :
Office No. 12-D,

situated at Kasarwadi
“G Crop” near
near  Ghodbunder

Thane- Ghodbunder

Limited+-

PNB Pragati Tower, 1st Floor, Plot No. C-9, G-Block, BandraKurla Complex,

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest (Enforcement)

Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described
immovable property mortgaged/charged to the Secured Creditor, the constructive/physical/ symbolic possession of which
has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on “As is where is”,
“Whatever there is” on the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured
Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest money deposit will be as
mentioned in the table below against the respective properties.

SCHEDULE OF THE SECURED ASSETS

Description of the Immovable

Owner’s Name (Mortgagers of

12th Floor
of Wing D of “MBC Park”

near
Hypercity,

Road,
Near Wadavli Police Station,
Road,
Thane- 400601. M/s Overseas
Packaging Industries private

(Carpet Area: 2122 Sq.Ft.)
Mr. Kaushal Kumar Modi.

Asset

Branch,

Bandra(East), Mumbai-400051, Email: zs8356@pnb.co.in

“As is what is”, and

A) Dt. Of Demand Notice u/s
13(2) of SARFESI ACT 2002
B) Outstanding Amount as
on For Sr. No. 1 - 30.06.2025.
For Sr. No. 2 - 31.12.2024,
C) Possession Date u/s
13(4) of SARFESI ACT 2002
D) Nature of Possession
Symbolic/Physical/Con-
structive

Details of
the
encum-
brances
known to
the
secured
creditors

A) Reserve Price

(Amt in Rupees)
B)EMD (Amt
Rupees)

C) Bid Increase

Amount
(Amt in Rupees)

Date/Time of
E-Auction

A) 20.04.2021

B) Rs.8.87 Cr +
further interest
and charges from
date of NPA.
C)10.11.2021

D) Symbolic
Possession

27.10.2025
From
11 AM to
04 PM

A) 2,22,72,408/-
B) 22,27,240/-
C) 50,000/

Not
Known

Stressed Asset Management
Branch, Mumbai

M/s. Telycom Industries

Private Limited,

Citi Tower, 61 Dr. S S Rao

Floor, building —A, in

building known as

All that piece and parcel of
Flat No.17-A, on the 16th

“Manek”

the

PUBLIC NOTICE

VANTIVE HEALTHCARE PRIVATE LIMITED

In accordance with the recent 56" GST Councll Meeting held on 3" September 2025,
Vantive Healthcare Pyvt. Ltd. Is pleased to announce a revised price list reflecting the
GST rate rationalization, effective 227 September 2025.

What This Means for You

GST RATE RATIONALISATION-PRICE REVISION ANNOUNCEMENT

undersigned have applied to the company

Last date and time for response : 13.10.2025 @ 1200 hrs IST. | |remain same. PR-TOHIC) Reduced billing prices | Savings on account of reduced GST.
* Operational Note: While the revised MRP may take some time to appear on product packaging
N ICE due to logistical reasons, the Company assures that products reflecting the updated MRP will be
Notice is herehy given that share certificates made available in the marketat the garliest.
for 450 equity shares bearing Certificate No.
CRNO.81 (MAZGADN]| | 474228, 1327259, 272705, 133508 and S.NO. Product HNS Code Old GST Revised = Old Revised
(N THE HON BLE BOMBAY GITY CiiL COBRTAT 385494 Distinctive Nos. 621720993 to | | Rate  GST Rate | MRP  MRP
T s e e e S 621721092, 1391585013 to 1391585162, 1 | EXTRANEAL PERITONEAL 90189099 12% 5% 872 824
BOMBAY SUMMARY CIVIL SUIT NO. 100309 OF 2024 144729833 to 144729882, 7407748 to DIALYSIS
ORDER V RULE 20 (1-A) OF CPC 1908 7407797 and 581195235 to 581195334 iR = | 5
Plaint Lodge on : 22/01/2024 respectively of Rs, 2/- each in Folio No. 2 NON-STERILE CYCLER = 90189099 12% 5% 234 219
Plaint admitied on ; DRKS2024 74900704 of LARSEN & TOUBRO LIMITED, DRAIN SET
SUMMONS to answer piaint Under section ©. J00(VIl Rule 2 of the Gode of Civil| | registered in the name of RAGHURAM RAJU
Procadure, 1908 have been found to be misplaced and the Website: https://www.vantive.com Effective Date: 22™ September 2025

We remain committed to compliance, transparency, and customer-first values.

to issue duplicate certificate. Any person
who has any claim in respect of the said
share certificates should lodge such claim
with the company at its registered office at
L&T House, Ballard Estate, Mumbai,
Maharashtra - 400001 within 15 days of the
publication of this notice, after which no
claim will be entertained and the company
will proceed to issue duplicate share
certificate.

Date- 10,10.2025 Kunatharaju Venkata
Place- Mumbai Raju

# OMKARA
4TS RO TRITEN P £t
OMKARA ASSETS RECONSTRUCTION
PRIVATE LIMITED
Corporate Offlee: Kohinoor Squars,

47th Floor, N.C Kelkar Marg, R. G
Gadkan Chowk, Dadar West,

Yo ¥ g1 Briee feifdies
Cent Bank Home Finance Limited

Tel.:
CIN: U65922M

POSSESSION NOTICE (Rules 8(1) for Immovable Properties)
\Whereas, the undersigned being the Authorized officer of CENT BANK HOME FINANCE LTD, NAVIMUMBAI BRANCH
under Securitization and Reconstruction of Financial Assets and Enforcement of Security Inferest Act, 2002 and in
exgrcise of powers conferred under section 13{12) read with rule 3 of the Security Interest (Enforcement) nules, 2002
iesued demand nofice fo mentiched following borrowers to repay the amaunt 1o CENT BANK HOME FINANCE LTD,
MNAVI MUMBAI BRANCH within 60 days from the date of receipt of the said notice. The barrowers having failed 1o reapay
the amount, notice is heraby given Lo the borrowers and the public in general that the undersigned has taken possession
of the properties described here in below in exercise of powers conferred on me under section 13(4) of the sald act read
with rule B of said rules on the date mantioned against actounts,
The borrowers, guarantors in particular and the public In general is hereby cautioned not 1o deal with the properties and
any one dealings with the properties will be subject 1o the charge of CENT BANK HOME FINANCE LTD, NAVI MUMBAI
BRANCH atthe below mentionad amount and interest, chargas therson w.e { demand notice date.

Murbal- 40028, Contact No-877 3406175,

Address of Secured Properties

Shop no. - 5&6, Chawla Plaza, Plot no-14/15,
Sector 11, CBD Belapur, Navi Mumbai-400614.
022-27580513, 2246057548,

P1991PLCO0GA2T

Possession

Fla\ Mo. 301, 3rd Floor, MAUL| CHSL, Plotno, 13, Seclor
1, Near School, Khands Colony, New Panvel

Area - 338,88 Sq. Ft, Boundaries - East - Flot no. 184 &
18, West - Piol no. A Building, North=20 mir wide Road .

28,27,760 /-
+ Interest

+ All other
Charges

19.05.2025

04.10.2025
Symbolic

Flat No.302, 3rd Floor, “Ont Shivshankar Co- Operative
Housing Society Ltd, Plot. No. 58, Sector-21, Kamothe,
Tal. Panved, District Rabgad - 410209, Area 574 Sq. FL,
Boundaries - East - 15 mirs Wi Road, West - Plol No,
i, Norh- PlotNo, B, South-Plot No, 60

20,03,738/-
+ Interest

+ All other
Charges

19.05.2025

04.10.2025
Symbolic

Fiat Mo 508, 51h Floor, Mulund Gautzm Nagar, Vishwa
Shahakar Chs, CTS no. 755 (PT), Gautam Nagar, Pandit

Boundaries - East - Mala, West-18 Mir Road {Dumping
Road), North-CTS 755 Part, South - CT8 755 Part

Marg, Mulend (W), Mumbai -

19,61,374/)-
+ Interest
+ All other
Charges

19.06.2025

06.10.2025
Symbuolic

Sr | Mame of the Borrowerls &

CORRIGENDUM No. Guarantor's
In reference fo the notice of OMKARA
ASSETS RECONSTRUCTION PVWT, LTD. 1. LAN WMMUGI}‘mﬂ
for PUBLIC NOTICE FOR E-AUCTION —Mr. R i
SALE In the Account Mis. Kamaldham Uttam Matkar & Mrs, Surekha \WJ Dist Raigad- 410206,
Vrudhhashram and Kalyankari Santha, Ramchandra Matkar
(Borrower) Which was published on
09.10.2025 in Fimancial Express and L L
Pratahkal Mumbai Edition. The Reserve 2 ﬁr;:ﬂ?:m;esunéﬁekha
Price is mentioned as "Rs. 2,2,10,000/- Pk
which should be Rs.2,02,10,0000- and the E:Ugﬁnzg g::"“:{m & Me,
property is under Physical Possession so Dhgﬂa\uade iy
please consader this moddication sd-| [3TLan: so7o30z0000112

Authorized Officer, Borrowerls ~ Mr. Ajay Shravan ;
Ombkara Assets Reconstruction Pyt Ltd. Zende & Mr. Shravan Babu %I“J%g%almupzﬂsfgyafﬁ
{Acting in its capacity as a Trustee of Zende bt

Ombkara PS 17(2020-21 Trust)
Data: 10.10.2025 - -
Piace: Mumbai Date: 09.10.2025, Place : Navi Mumbai

Sdi- Authorized officer, Cent Bank Home Finance Ltd

da 30T asier
Bank of Baroda

BEANK OF BARODA
Navi Mumbai Regional Office : 405, 4th floor, Platinum Techno Park, opp.
Karnataka Bhavan, Behind Raghuleela Mall, Vashi-400702.

+ Email: recovery.navimumbal@bankofbaroda.co.in
Sale Notice for Sale of Immovable Properties - “APPENDIX-IV-A [See proviso to Rule 6(2) & 8(6)]"”

E-Auction Sale Nofice for Sale of Immovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule & (2} & 8 {6} of the Security Interest (Enforcement) Rules, 2002.
Natice is heraby given to the public in general and in particular to the: Borower(s) and Guarantor{s) that the below described Immovable Mortgaged’ Charged
to the Secured Creditors, passession af which has been taken by the Authorized Officer of Bank of Baroda, Secured Craditors, will ba sald on “As is whereis”,
“As is whatis” and “Whatever there is" basis for recovery of below mentioned account's. The details of Borowerls | Guarantor/s! Secured Asset/s | Dues |
Resarve Prical e-Auction date and time. EMD and Bid Incréase Amount are mentioned below-

Sr| Name & Address of | Description of the immavable property with Tatal Dues Date & | (1) Resarve Price|  Status of Property
Neo Borrowar's known encumbrances, if any Time of &(2) EMD Possassion | Inspection date
(Guarantorls E-auction | Amount of the |{Constructive| and Time/Contact
Property (3) Bid | (Physical) Person details
Increase Amaunt:
1 | Borrower: Al that part-and parcel of Ihe property consisting of | Rs. 13,36.5223- |24.19.2025 [1,Rs.1,00,26000/- | Symbolic 07.11.2025
Mis Sumitra Rice Mill | Registerad morigage of NA lznd at Gut No 348 & | Ason G200PM |2 Rs, 10,02 800/ 11.00 AM TO
Addrass. ‘arkas land at Gut No 347 and House No 378, Vilage | 05.10.2025 TOE00PM {3, Rs.1.00,000/ 200 PM
AlKune, Post Usar, Kune, Tal-Alibag, Disl-Raigad plus, other Mr. Shrikrishna
Tal-Ahbayg, R Jand &t Gut Mo 348= 1060 Guniha chargers theraon Khandare-
Dist- Raigad-402203 | Varkas fand al Gut No 347= 13 Guntha 8976626589
Cnns‘lumd area- 1260 SgFt
b known to bank- Nil

Date: 09.10.2025
Place: Vashi, Navi Mumbai

For detaled terms and conditions of sale, please referfvisit to the website link https:!iwww.bankofbaroda.infe-auction.htm and cnline auction portal
hitps:ibaanknet.com Also, prospeclive bidders may contact the Authorised officer on Tel No. 022-27810870 Mobile 9754684541
——

Sdi-
Authorized Officer
Bank of Baroda

TATA CONSULTANCY SERVICES LIMITED

e-mail: i

Registered Office: 9"‘ Floor, Nirmal Building, Nariman Point, Mumbai 400 021. Tel: +91 22 6778 9595 Fax: +91 22 6778 9660
website: www.tcs.com CIN: L22210MH1995PLC084781

aw

TATA

Extract of the audited consolidated interim financial results for the three months and six months ended September 30, 2025 (% crore)

Three months ended Six months ended Three months ended

P ber 30, 2025 P ber 30, 2025 September 30, 2024
Revenue from operations 65,799 1,29,236 64,259
Profit before exceptional item and tax 17,203 34,182 16,032
Profit before tax 16,068 33,047 16,032
Profit after tax 12,131 24,950 11,955
Total comprehensive income for the period 12,551 26,651 13,016
Paid up equity share capital (Face value: T1 per share) 362 362 362
Total reserves (including non-controlling interests)* 95,409 95,409 90,957
Earnings per equity share:- Basic and diluted (3) 33.37 68.64 32.92

* Balance for three months and six months ended September 30, 2025 represent balance as per the audited consolidated balance sheet for the year ended
March 31, 2025 and balance for three months ended September 30, 2024, represent balance as per the audited consolidated balance sheet for the year
ended March 31, 2024 as required by Securities and Exchange Board of India (Listing Obligations and Di:

lations, 2015.

e Requirements)

Extract of the audited standalone interim financial results for the three months and six months ended September 30, 2025 (3 crore)

Three months ended Six months ended Three months ended

30,2025 30, 2025 September 30, 2024
Revenue from operations 54,531 1,07,319 53,990
Profit before exceptional item and tax 16,094 32,280 16,589
Profit before tax 15,244 31,430 16,589
Profit after tax 11,828 24,380 12,994
Total comprehensive income for the period 11,563 24,246 13,234

Notes:

Road, Next to M G M Hospital,
Parel, Mumbai 400012.

Mr. Umashankar Modi,

Mrs. Geetadevi Modi,

Mr. Kaushal Kumar Modi,
Warden Hyforce Pvt Ltd,
Flat.No.17A, 16th Floor, ‘A
Wing, Building Name “Manek”
The Great Eastern Co-
operative  Housing ~ Society
Limited”, CS No.362 & 1/358
of Malabar & Cumballa Hill
Division, Napeansea Road,
Mumbai-400006.

in the society known as “The
Great Eastern Co-op Housing
Society Limited, constructed
on the Land bearing New
Survey No.4/7166 and
cadastral  survey  No.362,
New Survey No.1/7168 and
Cadastral Survey No.1/358,
lying being situated at village
Malabar and Cumballa Hill, Tal
& Dist. Mumbai.

Owned By:

Warden Hyforce Pvt. Ltd.

A) 10.08.2022

B) Rs.15.05 Cr +
further interest
and charges from
date of NPA.
C)31.01.2023

D) Symbolic
Possession

27.10.2025
From
11 AM to
04 PM

A) 20,56,00,000/-
B) 2,05,60,000/-
C) 5,00,000 /-

Not
Known

2.

3,
@ 11.00 AM to 04:00 PM

4,

Date: 08.10.2025

Place : Mumbai

For detailed term and conditions of the sale, please refer h

TERMS AND CONDITIONS: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules
2002 and to the following further conditions:
1. The properties are being sold on “AS IS WHERE IS BASIS”and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS”
The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the
Authorised Officer, but the Authorised Officer shall not be answerable for any error, misstatement or omission in this proclamation.
. The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com on 27.10.2025

knet.com & www.pnbindia.in

Sd/-

Authorized Officer,

Punjab National Bank
Secured Creditor, 7709754098

STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

woN

bl

provided below.

Mumbai
October 9, 2025

1. The audited consolidated financial results and audited standalone financial results have been reviewed by the Audit Committee and approved by the
Board of Directors at its meeting held on October 9, 2025. The statutory auditors have expressed an unmodified audit opinion on these results.
The Board of Directors at its meeting held on October 9, 2025, has declared an interim dividend of ¥11.00 per equity share.

In July 2025, the Group announced re-structuring initiatives. As a part of this initiative, the Group released / will release certain associates from
the organisation whose deployment may not be feasible. Termination benefits have been provided as per policy devised for this purpose. Such
termination benefits, due to their size, nature or occurrence are disclosed as “Exceptional item” in the audited interim financial results.

The above is an extract of the detailed format of financial results filed with the Stock Exchanges under Regulation 33 of the Securities and Exchange
Board of India (Listing Obligations and Disclosure Requirements) Regulations, 2015. The full format for three months ended and six months ended
September 30, 2025, are available on the BSE Limited website (URL: www.bseindia.com), the National Stock Exchange of India Limited website
(URL: www.nseindia.com) and on the Company’s website (URL: www.tcs.com/investors). The same can be accessed by scanning the QR code

For and on behalf of the Board of Directors

K Krithivasan

CEO and Managi

DIN: 10106739

ing Director

epaper.financia!exprea&@pn‘.. .
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FRIDAY, OCTOBER 10, 2025

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

TRUCAP FINANCE LIMITED

Registered Office: Register office at 4" Floor, A Wing , D.J. House,
0l Nagardas Road, Andheri (East), Mumbal - 400063, Maharashira,
GST No: 2TARACDOBETNZC
Corporate Identity Number: LE49200MH1804PLC334457

PUBLIC NOTICE

nemn the Public that Auction of pledged Gald Oraments will be conducted by TruCap
125 2t Noidla Sec-18.at 1100 A 42,

Branch address; TreCap Fnance Limsed, Noida Sec-18, 15 floar Office No 102, Vishal Chambsr
Sue-18.Noida-201301.
Thiz arEnts 0 b auctiarsd Belong 10 Lodn Accounts of ur variou s Customens who-hizue
Tadlest fe paay thes duies. Our notices of awction have been duly issusd o these Dormawers,
The Gold Crmaments ta be austoned belong to dvesdue Loan Accounts of ourvaroos Customens
mentioaed beiow with branch nams,
Dilshad Colony Branch: GLOMGODDIOTEIAT  GLOODDHIDLTSTS0, BGLODIGODD1 54350
GLODIODO0 55288 | GLOOONIO155294 | GLOODIOOD1 55659, GLOKIOONDT 72094
GLOMO0RIZ0TETS ; GLOODIO223035
Maryur Vikar Branch: GLIJD00002 10676, GLIODEOO0ZS 7868, GLODMIODIG 12574
Noida Sec-18 Branch: O0G0EEH 56
Rani Bagh Branch: GLOOGOOONI1 5828,
Trinagar Branch: GLOOO0DIO2EES 14
For muie dedails. please condact TraCap Finance Limited,
Contact Person: Satish Kumar
Contact Numbieris): 9560735444
Truap France Limiled reserves the oght-fo alier the aunber of sccouits i Be sutlanid &
posipane f cancey ihe awetan without any ooy nofice

This i

TruCsp Finance Limited

TRUCAP FINANCE LIMITED

Registered Office: Reaister office at 4 Floor, 4 Wing , D.J. House,
0id Nagardas Road, Andheri (East), Mumbal - 400069, Maharashira,
GST No: 27AAACDOBRTDIZC
Corporate Identity Number: LG4920MH1994PLE 334457

PUBLIC NOTICE )

This is to iform the Public that Auctien of pledged Gold Drmaments will ba conducled by
TruCap Financa Lemited on 27th Octaber 2025 ;'Fandahad .st 11 o0 AM

OFERATING

TH| INES 5 (F CONSTRUCTION,
0 COMMERCIAL FLAT AND TO P

. | Bame of the corporate debilor
| b il PAN B CIN/ £LP Nex

| Adtieess of the regietersd office

3, [ URL of welisite

HAMSTEDE LIVING PRIVATE LIMITED
{GIN: UT49050L201BFTC3 2682)
Ragd, Cfice: Asset No, &, Aemcity Hospialty Distrcl. New Dethe- 110057, India
Tel: +81-11-46050101; Email: secidepti@lemontreshatals. com

Form No. INC-26
[Purgianl o Rule 30 the Companias (Incarporation) Rules, 2014)

Before the Central Government
Reglonal Directar, Northern Reglon, Maw Defhl

In the matter of sul-section (4} of Section 13 of Companies Act, 2013 and dause (@) of
sub-ride {5 of Rule 30 of the Companies {incorporation) Rules, 2014

AND

In the matter of Hamstede Living Private Limited
Iiaviny |k Ragistered Office at Assat No_ B, desocity Hoepitality District, Naw Delhi-240037
... Applicant Company | Petitioner
NOTICE = heraby ghen lo the Genaral Public that the Applicant Company proposes 1o
miakee an-application to lhe Central Govemmenl [Repsnal Diracior, Northern Ragion, Hew
Deini) under Section 134} of the Companies At, 2013 seeking confirmation of allaration of
ihe #emorandum of Associabon of the Company in terms of he Special Resslubion passed
at the Anmal Gersral Mesfing held on 24/0912025, io enable the Appicant Company
io changs its Registered office from “National Capital Tarritory of Delhi” to “State of
Haryana”
Ay person whose Intarest is likaly 1o be affected by the preposed change of lhe
Registered Office of the Applicant Company may defver aither on the MCA-21 portal
{www.mea.govin) by filing invester complaint form o cause o be defversd aor send
by registersd post of histhens objectons supported by an affidavil stating the nature of
s/ riersst and grounds of opposition tothe Hon'bie Regicnal Direclor, Northem
Region, Minisiny of Corporate Affairs &t the address B-2 Wing, 2nd Floor, P Deendayal
Antyodaya Bhawan, GO Complex, New Defi-110003 within fourteen (14) days from the
date of publication of this notice with a copy to the Applicant Company at its Registered
Offica address mentionad balow
Hamstede Living Private Limited
Addrass: Asset No. 6, Aerocily Hospitality District, New Delhi -110037
For and on behalf of
Hamstede Living Private Limited
Sdl-
Kapll Sharma
Direcior
DHN: 00352890

Date: 09,10.2025
Place: New Delhi

INTERNATIONAL DATA MANAGEMENT LIMITED
CIN : L72300DL1977PLC008782
Regd. Office: 806, Siddharth, 96, Nehru Place, New Delhi 110 019
Phone No.: 011-26444812;
E-mail: idmcomplianceofficer@gmail.com; Website: www.idmlimited.in

NOTICE TO MEMBERS AND DETAILS OF
E-VOTING FOR POSTAL BALLOT
NOTICE is hereby given in accordance with the provisions of Sections 110 and 108 of the
Companigs Act, 2013 (the “Act’) read with Rules 22 and 20 of the Companies
(Management and Administration) Rules, 2014, Regulation 44 of the Securities and
Exchange Board of India (Listing Obligations and Disclosure Requirements) Regulations,

Em: elhi@canfinhomes.com CIN : L85110KA1987PLC008699
APPENDIX-IV-A [See proviso to rule 9(1)]
Sale notice for sale of inmovahle properties
E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and

NOTICE is hereby given to the public in general and in particular to the Borrower (s) and
Guarantor (s) that the below described immovable property mortgagedicharged to the
Secured Creditor, the physical possession of which has been taken by the Authorised
Officer of Can Fin Homes Ltd., Nehru Place, New Delhi, Branch, will be sold by holding
e-auction on “As is where is”, “As is what is”, and “Whatever there is” on 28/10/2025
for recovery of Rs. 32,31,894/- (Rupees Thirty Two Lakh Thirty One Thousand Eight
Hundred Ninety Four Only) due to Can Fin Homes Ltd. from 1. Mr. Kulbhushan
Sharma Sfo Mukesh Chand Sharma 2. Mr. Mukesh Chand Sharma S/o Rameshwar
Prasad Sharma (Borrowers) and 1. Mr. Kapil Dhawaj Singh S/o Roop Narayan Singh
2. Mr. Sachin Sharma S/o Mukesh Chand Sharma (Guarantors), as on 09/10/2025,
together with further interest and other charges thereon. The reserve price will be
Rs. 17,00,000/- (Rupees Seventeen Lakh Only) and the earnest money deposit will be

17, | Detalis of the comorate debtors. | Not

seglstration s1ails as MSME

In the Matt
BB feg.

Diabes 100102025

Place; New Delhi Emall lor C

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
MOHANBIR HI-TECH BUILD PRIVATE LIMITED

RELEVANT PARTICULARS

MOHANBIR HITECH BUILD PRIVATE LIMITED
CIN:
|PAN: AMCMBISER
| Regd. Offices Dy Hous
| Carmy

| N Dt India. 110085

ida : * anmgr. Tiﬁiﬁ;?w”ﬁm‘mﬂ e expenses and costs within 50 days from the date of receipt of the said notice.
Th& Gold Omaments to be auctioned bedong to Loan Accouns of our various Customers who 5 ol i i c.nl'r.: P R e T The Bomower{s)ICo-Borrower (5)! Mortgagoris) Guarantor/s) having failed to repay the said
have falled to pay their duss. Dur notices of auction have been duly issued 1o these ? ser‘ iy il itk nr:; % “L'I" iy * =il amaunt, natice is harely giver 10 he Bormowers snd Guarantarin parbicular and the Public in
borrawers. 5 :Inlup Al AL e Generalthat The Naib-Tehslidar, Badkhal has 1aken the Priysical Posssssion of the praperty
The Gokd Orraments to be auctioned belong to Overdue Loan Agcounts of gur varicus " | Brodictsy services sold i (st deszribed herein below, pursuant lo the orders passed by (he Hon'tle O A
Custom d below with :-Inann'al ve-ar = - Fardabad vide Endstt, Mo, 2T49-82P8, I'.'lal.e.d 19.04.2024 |n Case Mo 10 .l'AP\‘FAgSI
Faridabad Branch: GLODOCONZ3837 , GLODOOGOZSISZ7 . GLODNGOD29253 7| Furnber of srmplayeas/ warkmen | No nformation svalabis ACUB.04. 2034 In lemes o e poric vested with Hon'ble Distnat Waplsiet, Linder Section
GLOODDONG295817 , BLOOOOODO2O7S04 , GLODDOODO297469 , GLODOOO0DIIETOT B, | Furthir details Inchuchng iast | Daails can i Sought by Sanding il o1 :ﬂ‘-’ff”‘“;ﬁ'd SAR?IES'?ﬂm” ‘“s‘:;:]";raﬂf";% Salﬂrf_ugs ﬂknd iz 'E?ﬁegmflmx
GLOGODDNO299112 |, GIODN0GO3N0Z13 avallabie financsal statements. | gl mohanbir@npyinsohency 0!-"':‘;";";59;‘:“ RGP LN O LI pye
NIT B K Chowk Branch: GLOOOOODO1538812 | GLODOOOROZG7191 | GLOOOOOODZ13337 (with schedules) of Two years, rY 4
. GLODGOOD0Z22401 . GLOCODODORZE6TE | GHODOOGIZATIEH Izsts of creditors are avallable The Bomower|s){Co-Borrower (5} Morlgagor|sy above said m pariicular and
Far more desads, please contact TruGap Finance Limited ERILS | the Pubgc in Ganerat is hereby cautoned nat to deal with the property and any deatings with
Contact Persan: Salish Kumar o, |6 y for resoiutron applicants | Detasds can be sought by sending emai at the propery will be subject to the chargs of Canara Bank for an amouni of Rs, 30,89,484.84
ontact Number(s): 9560735444 e e | AR {Rupees Thirty Lakh Eighty Nine Thousand Four Hundred Eighty Four and Paiss
TruC'ap Finance Limitad resarves tha rightto after the number of accounts 1o be auctioned &/ | |51 ey u':jr‘“emim, - Eighty Four Only) tagatnar with further imersst and incidental sxpenses and costs
postnore ! carcel e avetan without any prios notice. ) g ey S Ik Description of the immavable Property
TruCap Finance Limited T | Dt of Fosiie of prowviesonal st | GA 110095 All Part and Parcel of Land and Building at Plot Mo 11, 12, 13, 14 and 15 each measuring 20
of prospective resalution Srjvards total area measuring 100 Sq yardz vide aabe daed no. 2265 35 on dated 001061985,
= forming parl of Khaara Mo 120, Kia No 24 (Mow MCF No-3516) situated sl Mauza Badhkal,
L CAN FI N H o M Es LT D 1z | [om-112025 Tehail & Distt Farsabad owned by Bela Dhingra Wio Swadesh Dhingra and Bounded: onthe
e ildi i Meeth by Rasta 20 wide, On the Sauth by Others Land, On the East by Plol Ne 101, On the
CanFin Homes DDA Building, 1st Floor, Near Paras Cinema, | i s
Bgonsor: canana sl Nehru Place, New Delhi-110019 | || 13 16112025 Wostbykasia 15 yide .
= Treass e e Phat 011226435815, 2643023, 011-26487529, 7625079108 ! = PO Date : 10.10.2025 Authorised Officer,
14 21112025 Place: Fardabad, Hasyana Canara Bank

Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 |21z 2025 Regd, Office Asset No, & Asrocity Hospitasy Distncl, New Defi-110037, kndia
read with proviso to Rule 9(1) of the Security Interest (Enforcement) Rules, 2002, | | |fesedesiplans | Tl +85-11-46050101; Emall: secideptiBlemoniresholats com
| elrpumohanbicdnpyinsovengyin

IPE - NPV Insalvency
(Formerly Known as Mantrah Insolvency Professionals Private Limited)

Appointed as Deemed Resolutlon Professional
er of Mohanbir Hi-Tech Build Private Limited

Cortespondence: Addrose - 10th Floos, 1003, Zion 21, Ramdas Road,
Near Avalon Hotel, 'I'I‘mm:i Ahmm‘lthaﬁ Gijarat- 380059

A O anarg Bnnk

- E v A

ALE- RENTI%G OF RESID!

THE FELD OF REALESTATEON | I ERLBSEEISEEIL RIS S
: ‘Whereas The undersignad baing the Autmnsed Officar of Canara Bank undar the
Securitisation and Reconstruction of Financlal Assels and Enforcarnent of Sacurity Inferest
Act. 2002 (hct 54 of 2002) (hereinafter raferred fo as "the Act”) and In exercise of powars
conferred undersection 13 {12} read with Rube 2 of the Secunity Interest (Enforcemeant) rubes
2002.issued a Demand Notice dated 03.02.2020 calling upon the Borrower Mis Name Shiv
Shakti Enterprises, Al- Piot No, 3518 A Gali No, 8, Block A, SGM Magar, Faridabad -
121001, Sh: Swadesh Dhingra, AL- 836, First Floor. Sector 48, NIT Faridabad - 121001, Sh
Gopi Chand Sharma At House No. 1661, Sector 55, Faridabad - 121004, Smt. Bela Dhingra
At B36, First Floor, Sector 49, NIT Faridabad - 1210071 fo repay the amouent menticmed inthe
notice being Rs. 30,89,484.84 [Rupees Thirty Lakh Eighty Nine Thousand Four F
Eighty Four and Paise Eighty Four Only} together with furdher interest and incidental

U70I02DL2014PTC2TEIA0

260261, Tribhvan
ples, [shwsr Nagar, New Friends Colory,

ARUM HOTELS PRIVATE LIMITED
[CIN: USS100DLEG1BPTC342311)

Form No. INC-26
[Pursizant to Rule 30-the Companies (Incorporation] Rules. Z014]

Befora the Central Government
Regional Director, Northern Region, New Deihi

In the matler of sub-section (4) of Saction 13 of Companies Acl, 2013 and clausa {a) of
suberute (53 of Rule 30 of the Companies (Incomaration) Rules, 2014
AND

I tie matter of Arum Hatels Private Limited
having s Regstered Office at Asset No. & Aerocity Hospitality Disirict, New Defre - 110037

Registered with MSME.

5d/-
Professionals Private Limited
Through its Director - Mr. Atul Tandan

No: IBEL/IPE-0040,/IPA-2/2022-23/50021
AFA validity up to: 31.12.2025

Rs.1,70,000/- (Rupees One Lakh Seventy Thousand)

... Applicant Company | Petitioner

Description of the property

FlatNo-GF-4, Ground Floor, Plot No-MM-72A, DLF Ankur Vihar, Loni, Ghaziabad-201102.
(Admeasuring 65.03 Sq mirs. approx)
Boundaries: North: Passage then FlatNo-GF-1,
East: FlatNo-GF-3,
Encumbrances, if any: NIL

The detailed terms and conditions of the sale are provided in the official website of|
(Can Fin Homes Ltd., (https:/www. canﬁnhomes com/SearchAuct|on aspx).

Link for participating in e-auction : www.k com

Date: 09.10.2025 Sd/-
Place: New Delhi Officer, Can Fin Homes Ltd.

(APRIGIOBAL  CAPRI GLOBAL CAPITAL LIMITED

Registered & Corporate Office:- 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
Lower Parel, Mumbai-400013, Circle Office :- 9B, 2nd Floor, Pusa Road, New Delhi — 110060

APPENDIX IV POSSESSION NOTICE (for immovable property)

Whereas, the undersigned being the Authorized Officer of Capri Global Capital Limited (CGCL) under the Securitisation
and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 and in exercise of powers
conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement) Rules 2002, Demand Notice(s)
issued by the Authorised Officer of the company to the Borrower(s) / Guarantor(s) mentioned herein below to repay the
amount mentioned in the notice within 60 days from the date of receipt of the said notice. The borrower having failed to
repay the amount, notice is hereby given to the Borrower(s)/ Guarantor(s) and the publicin general that the undersigned

South: Others
West: Plot No-MM-73

NOTICE s hereby given 1o the General Public that the Appfcant Company proposes to
make an application o the Central Government (Regional Direcior, Northem Region, New
Diathi) under Section 1314} of the Campanies Act, 2015 seeking confirmation of alteration of
tha Mamaorandum of Association of the Gompany in ferms of the Special Resolution passad
al the Annual Genaral Meating heid on 230082025, Lo anable the Applicant Comgany lo
change its Reqistered office from “National Cagital Territory of Dethi” to “State of
Haryana”

NOTICE
Notice is hereby given that share certificates
for 220 equity shares bearing Certificate No.
1135230, 363353, 363354, 90060856,
512353 and 512354 Distinctive Nos.
295877526 to 295877701, 16945008 to
16945017, 16945018 to 16945019,
8768026 to 8768045, 24964800 to
24964809 and 24964810 to 24964811
respectively of Rs. 10/- each in Folio No.
SRF0027901 of SRF Limited, registered in
the name of Raghu Ram Raju Kunatharaju
Venkata have been found to be misplaced
and the undersigned have applied to the
company to issue duplicate certificate.
Any person who has any claim in respect of
the said share certificates should lodge such
claim with the company at its registered

Ay person whose Interest is fikefy to be affected by the peoposed change of the
Ragisterad Offica of the Appzant Company may daliver either on the MCA-21 portal
(www.mca.gov.iny by filing Investor compliaint form or cause to be delhared or-send
by ragistered past of hisferlis objactions subported by an affidavil slaling the nature of
higdherits interast and grounds of cpposition o the Hon'ble Regional Director, Northam
Region, Ministry of Corporate Aflairs al the address B-2 Wing, 2% Floce, PL Deendayal
Antyodays Bhawan, CEO Comples, Mew Delhi-110003 within fourteen {14) days from the
date of publcation of This nobice with & capy 1o the Applicant Company al fis Registered
Office address mentioned D=low;

has taken possession of the property described herein below in exercise of powers conferred on him under Sub-Section

(4) of the Section 13 of the said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's
attention is invited to provisions of sub —section (8) of section 13 of the Act, in respect of time available, to redeemthe
secured assets. The borrower in particular and the public in general are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of CGCL for an amount as mentioned herein under with
interest thereon.

S. .| Name of the Borrower(s)
N.|/ Guarantor(s)

Demand Notice| Date of
Date & Amount Possession

Description of Secured Asset
(Immovable Property)

2015 (the “SEBI Listing Regulations”), Secretarial Standard-2 on General Meeti

(the “SS-2"), including any statutory modification(s), clarification(s), substitution(s) or
re-enactment(s) thereof for the time being in force, circulars / guidelines issued by the
Ministry of Corporate Affairs (the “MCA”), for holding general meetings / conducting postal
ballot process through voting by electronic means (‘remote e-voting”) bearing nos.
1412020 dated 8" April, 2020, 17/2020 dated 13" April, 2020, 22/2020 dated 15" June,
2020, 33/2020 dated, 28" September, 2020, 39/2020 dated 31" December, 2020, 10/2021
dated 23" June, 2021 20/2021 dated 8" December, 2021, 3/ 2022 dated 5" May, 2022,
11/2022 dated 28" December, 2022, 09/2023 dated 25" September 2023 and 9/2024
dated September 19, 2024 and 3/2025 dated September 22, 2025 (collectively, the “MCA
Circulars”) and any other applicable laws and regulations, International Data
Management Limited (‘the Company”) is seeking approval of Members by way of Postal

L f_'ﬁa"Eﬁ%%g;’;io 400 (Old All that piece and parcel of Property being 14'“:'2025 065102025
(Old) Residential Plot on land area measuring 250 S
80500005905345 (New) | 5q Yds, i.e, 209.02 Sq. Mtrs., comprised in 19,81,465/-

of our Noida Branch) Khasra No. 597 Min, situated at Village Pali, Pargana & Tehsil Dadri, District
Ashok Kumar Sharma Gautam Budh Nagar, Uttar Pradesh - 203207, Bounded As:, East By —
(Borrower) Property of Sh. Sukhbir , West By — 20 ft. Wide gali , North By — Property of
Mrs.Brima B, Mrs. Vedvati |Sh. Singhraj, South By — Property of Sh. Balkishan

V (Co-Borrower)

| Place: GAUTAM BUDH NAGAR
Date : 10-Oct-2025 For Capri Global Capital Limited (CGCL)

Sd/- (Authorised Officer)

Ballot via remote e-voting with respect to the following special business as ioned in
the Postal Ballot Notice sent through e-mail on 9" October, 2025, to all the Members,
whose names appear in the Register of Members / Register of Beneficial Owners
maintained by the Depositories, National Securiies Depository Limited (hereinafter
referred to as “NSDL") and Central Depository Services (India) Limited (the “CDSL") as on

Friday, 3" October, 2025 (the 'Cut-off Date'):
S1.No. | Particulars

Resolution

1. To re-classify the status of Apollo Trading and Finance Private
Limited from 'Promoter' category to 'Public’ category in terms of
Regulation 31A of the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015

Ordinary

The Postal Ballot Notice can be accessed on the website of the Company at
https://www.idmlimited.in, website of the Stock Exchange i.e. BSE Limited, on which the
equity shares of the Company are listed at https:/www.bseindia.com and website of
CDSL (the agency appointed for providing the remote e-Voting facility to the Members to
electronically cast their vote) at https://www.evotingindia.com.
The Company has emailed the Postal Ballot Notice along with Explanatory Statement to
the Members of the Company who have registered their email addresses with the
Company/ Depository/ Depository Participants as on Cut-off Date. The voting rights of the
Members shall be in proportion to their equity shares in the paid-up equity share capital of
the Company as on the Cut-off date. A person who is not a Member on the Cut-off date
shall treat this Postal Ballot Notice for information purposes only.
In accordance with the aforesaid MCA Circulars, hard copy of the Postal Ballot Notice
alongwith postal ballot forms and pre-paid business reply envelope will not be sent to the
Members. The communication of the assent or dissent of the Members would take place
through the remote e-voting system only.
In compliance with the provisions of Sections 108 and 110 of the Act and Rules 20 and 22
of the Companies (Management and Administration) Rules, 2014, Regulation 44 of SEBI
Listing Regulations, the Company is pleased to provide voting by electronic means
(“e-voting”) facility to all its Members to enable them to cast their votes using electronic
voting system, provided by CDSL.
The e-voting period commences from Friday, 10th October, 2025 at 9:00 a.m. (IST) and
will end on Saturday, 8" November, 2025 till 5:00 p.m. (IST). During this period,
Members holding shares either in physical form or in dematerialized form, as on Friday,
3°October, 2025, i.e. Cut-off date, may cast their vote electronically. The e-voting module
shall be disabled by CDSL for voting thereafter.
Once the vote on aresolution is cast by the Member, he/she shall not be allowed to change
itsubsequently or cast vote again.
In case of any queries or issues regarding e-Voting from the CDSL e-Voting System,
Members can write an email to helpdesk.evoting@cdslindia.com or call at toll free no.
1800 21 09911, All grievances connected with the facility for voting by electronic means
may be addressed to Mr. Rakesh Dalvi, Sr. Manager, (CDSL) Central Depository Services
(India) Limited, A Wing, 25" Floor, Marathon Futurex, Mafatlal Mill Compounds, N M Joshi
Marg, Lower Parel (East), Mumbai.
The Board of Directors have appointed Mr. Nishant Rana, Proprietor of M/s Rana &
Associates, Company Secretaries, as the Scrutinizer, for conducting the Postal Ballot
process in a fair and transparent manner. The Scrutinizer shall submit his report to the
Chairman or to the authorized person after completion of scrutiny of the e-voting on or
before Monday, 10" November, 2025 and, the results of the voting shall be declared on or
before Monday, 10" November, 2025 at the Registered Office of the Company. The results
along with the Scrutinizer’s Report will be placed on the website of the Company, CDSL
and the Registrar and Share Transfer Agent. The same shall simultaneously submitted
with BSE Limited, on which the equity shares of the Company are listed. The resolution, if
approved, shall be deemed to have been passed on the last date specified for remote
e-voting, i.e. Saturday, 8" November, 2025.
Members who have not registeredfupdated their e-mail addresses with the Company or
with their respective Depository Participant(s) and who wish to receive this Postal Ballot
Notice and other communication(s) sent by the Company, from time to time, can register
for the same by submitting duly filled and signed Form ISR-1 along with requisite
supporting documents at the Registered Office of the Company or to Skyline Financial
Services Private Limited, the Registrar and Share Transfer Agent of the Company at
D-153A, 1% Floor, Okhla Industrial Area, Phase — I, New Delhi-110 020. The Members can
also sent the aforesaid documents through e-mail to the Company at
idmcomplianceofficer@gmail.com or to Skyline Financial Services Private Limited at
admin@skylinerta.com / compliances@skylinerta.com. Members holding shares in
dematmode are requested to register / update their e-mail addresses with their respective
Depository Participant(s) only.

For International Data Management Limgg;i

Place : New Delhi
Date : October 09, 2025

Pradeep Tahiliani
Company Secretary & Compliance Officer

LE BAJAJ HOUSING FINANCE LIMITED
R Corporate Office: Cerebrum it Park B2 Bullding, 5th Floor, Kalyam Magar, Pune, Maharashira = 411014
Branch Office: BAJAI HOUSING FINANCE LIMITED, 451, 4th floor, Aggaarwal, Millennium tower Metaji Subhash place
Piampura Delhi, India 110034 AUTHORIZED OFFICER'S DETAILS: NAME Ajay Mitial [ EMAIL ID:
apay mital@bajahousing codn! MOB NO.+81 8669 18H040/+91 9855733140
APPENDIX IV -A [Rule 8{6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY
E-Auction Sale notice for Sake of Immovatde Assets under the Securitisation and Reconstruction of Financial Assals and
Enforesment af the Security Inferest At 2002 read with proviso 1o rule 8(8) of the Security Interest (Enforcement) Rudes, 2002
Maotice is hereby given to the public in general and in particular to the Borrower (s} and Guarantor(s) that the below descrbed
immovabde property mortgaged/chargad to the Secured Creditor, the physical possession of which has bean taken over by the
Authorized Offcer of the Baja) Housing Financs Lid {Secured Creditor), will be sold on“As is wherels’, "As s whatls®, "Whatewer

office at Unit Nos. 236 & 237, 2nd Floor, Arum Hotels Private Limited
DLF Galleria, Mayur Place, Noida Link Road, Address: Asset No. 6 Aerocity Hospitality District, New Dathi - 110037
Mayur Vihar, Delhi - 110091 within 15 days For and on behalf of
of the publication of this notice, after which Arum Hotels Private Limited
no claim will be entertained and the 8dl-
company will proceed to issue duplicate o i
share certificate. :T'a'_o:::';nf:l Ra,m;;(uma:
Date- 10.10.2025 Kunatharaju Venkata o i et
Place- Delhi Raju DIN: 05251730
——
mermars MAHINDRA RURAL HOUSING FINANCE LIMITED [ieeeT

Corporate Office:- Mahindra Rural Housing Finance Ltd. Sadhana House, 2nd Floor;
. 570, P.B. Marg Worli, Mumbai 400 018 India, Tel: +91 22 66523500 Fax: +91 22 24972741
Branch Office; 35 G/9 Rampur Garden Behind Rashmi Goyal Hospital Bareilly 243001

Under Section 13{2) of the Secaritisation and Recensiruction of Finapcial Assets and Enforcement of Security nterest Act 2002
read with Rule 3{1] of the Security Interest {Enforcement} Rules, 2002. The Undesigned is the Authorised Officer of Mahindra
Rural Housing Finance Liméted under the above said Act, In exercise of power conferred under Section 13(12) of the said Act
read with Rule 3 of the Seqirity Interest (Enforcement) Rules, 2002, the Authorised Officer has issued Demand Notice under
saction 13{2) of the said Act, Calling upon the following Borrower(s) {the “said Bormewer(s)"), to repay the amounts mentioned
in the respective Demand Natice(s) issued to them, the cantent of wivich is re-produced below.

Notice

ls.n Nama of the Borrower(s) / | Add of B (s)/ D d Notica Description of Secured asset
Guarantor(s) Guarantor Date and Amount| (Immovable Property

4, |BAREILLY Branch Vills-lutabad, Post Karanpur, 20.06.2025 Part Of Khasta Mo, 26/2 Min,, Village

LAMN:-1387194 | Ramnagar Range, Nainital, Rs. Lootabadh, Pargana Bhawar Chilkya,

XSEMHLDO1072235 Uttarakhand-244715 102990359~ | Tehsil Ramnagar, Mainital, Uttzrnchal

SATEESH CHANDRA (Borrower 244715, East: 16 Ft Road , West: Land

SWATI SWATI (Co- Borrowear) of Sefler, North: Land of Saller
RAVI KUMAR (Co- Bomower) South: Land of Selier

Pursuant to the above notice is hereby given, once again, to the said Borrowen(s) to pay to MAHINDRA RURAL
HOUSING FINANCE LIMITED, within 60 days from the date of publication of this notice, the amount indicated
herein above, together further interest at 2% p.m. from the date(s} mentioned above till the date of payment and/or
realization of the dues,

The above said Borrowers are hereby advised to make the payment to the company as aforesaid, falling which the
company shall proceed against the above secured assets under Section 13(4) of the Act, entirely at the risks of the
said Borrowers as to the cost and consequences.

Place :-BAREILLY Date:-10.10.2025 Sd/- Authorised Officer Mahindra Rural Housing Finance Limited

there 5" and “Without Recourse Basia”, forrecovery of the loan dues, applcable inferest, charges and cosis et payab Baja)
Housing Finance Lid a5 detaisd below.

Details of Borr a B {
[Guarantor(S) and Loan Datails

LAN- H401HHL0240903 and
HADTHLT 0244146

1, David L g (B )

2. Vieineng Touthang (Co- Borrowaer)
At LNGIF BIS RZ G-656 Kh-no 500,

of The
Movahle Properties
SCHEDULE PROPERTY
AII that piece and parcel of the
e proparty bearing and
:mundeo on the: Fiat bullt on Upper
Ground Floor without roof terrace

Detalls of E Auctlon

E-auction date :-13/11/2025 betwsan 11:00 am
Lo 2:00 pen with unliemifed extension af S minules
Last date of submission of Earnest Money
Deposit {EMD) with KYC is :- 12/11/2025 up fo
5:00p.m. {I5T,)

Gali-no-1 Raj Nager-1l. Delhi-110077
Outstanding dues of Rs. 54,92 676/-
{Rupass Thirty Four Lakh MNinety Twa
Thausand Six Hundred Saventy Six
Qnly) a5 on 081072025 along with
future Enterest and charges accrusd

Date of Inspection:- 10/10/2025 to 120112025
betwasn 11:00 amiod:00 pm (IST).

Resarve e For Iimmovable properly Rs,
26,00,000 - {Rupees Twenty Six Lakhs Onby)
The Earnest Money Deposit will be RS.
2.60,000/- {Rupses Two Lakhs Sixty Thousand

rights area measruing 64 so. yds., Le.
£3.5104 sq mirs;. out of bulll up
property bearing Mo, RZ-656, (S+G+
3] with ong small car parking on il
feor out of Khasra Mo, S0/ situated In
the area of Village Palam Raj Magas-||

Only)10% of Resere Price
Bid Increment — Rs 25000/~ (rupees Fifty
Thousand Only) & In Such Mulliples

woed 0871072025 payable in respact
of atoresaid loan faciity,

Palam Colany. East | Others Praperty
Plot No, G-& West : Others
Property, North:Gal, Scuth | Oher's
Flat

Terms and Conditions of the Pubfic Auction are as under: + Tha Secured assat will not be soid balow the Reserve price.

= The Auction Sabe will ba online throwgh s-auction portal, *The e-Auction will take place through portal hitps:fbankauctions.in,
on 13112025 from 11:00AM ta 12:00 P& with unfmited auto extension of 5 minutes each, «For detaillod terms and conditions
please rafer company wehsite URL hitps-iwww balajhousingfnance infauction-nofices  ar far any clanfication pleases connect
with Authorizad officer.

DELHI Authorlzed O

EQUITAS SMALL FINANCE BANK LTD

Date: 10.10,2025 Place:-
E {Formerly Known As Equitas Finance Ltd}
Registered Office: No.769, Spencer Plaza, 4th Floor, Phase-ll,
Anna Salai, Chennai, TN - 600 002.# 044-42995000, 044-42995050

APPENDIX IV-A [SEE PROVISO TO RULE 8(6)] -
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of ble Assets under the and Reconstruction of Financial Assets and Enforcement of Security
InterestAct, 2002 read with proviso to Rule 8 (6) of the Security Interest(Enforcement) Rules, 2002. Notice is hereby given to the public in general
and in particular to the Borrower (s), Mortgagor(s) and Guarantor (s) that the below described immovable property montaged/charged to the
Secured Creditor, possession of which has been taken by the Authorized Officer of Equitas small finance Bank, Secured Creditor, will be sold on
"As is where is", "As is what is", and "Whatever there is basis for recovery of dues in below mentioned accounts. The details of Borrower'(s)

r [AJAY MITTAL) Bajaj Housing Finance Limited

quiEas

Equitas Small Finance Bank

Mortgagor(s)/ Secured Assets Dues Reserve Price/E-Auction date & time and Bid Increase Amount are d below
Name & Address of Description of the Inmovable Properties | Reserve Price Date & Time
Borrowers/ Mortgagers/ | with known encumbrances, if any EMD Price of E-Auction Loan / Total Dues
| Guarantors Bid Increase Price
Mr. Harvinder Singh Al that pieces and parcels of non - | Rs.15,00,000 27-10-2025 | Loan Account No:-
Slo Narinder Singh agriculture property being opine that the | Rs.1,50,000 From 11.00 AM | SEAMBAL0279897
Mrs. Amarjit Kaur property House N0.2105. Mohalla Guru | Rs.10,000 t012.30 PM | Claim Amount Due
Wio Harvindher Singh Nanak Pura  Nai Abadi ambala city Rs.1926118/- as on 30-
(Both are residing at comprising under Khasra No 9//39/3(0-3) 07-2022 with further
House no.2105 Baldev 9//52/5(0-2) Khewatno.93. Rakba2 marla interest from 31-07-2022
Nagar , Ambala, Haryana - |4 Sarsai Village Dholkhot Baldev Nagar with monthly rest, charges
134007) Ambala city Ambala Haryana 134007 :asper and costs, etc., (Total
jamabandi of Dholkhot for the year 2015- Outstanding being
2016 comprised. Measurement:100 Rs.2548425/- as on 26-
Sq.yards. Situated at within the sub- 09-2025).
Registration district of SRO of Ambala and
Registration Distict of Ambala.
For details and queries on purchase and sale contact no-

Sathish 9940286237, Sanjay Kumar 8847624015

The intending purchaser/ bidder is required to submit amount of Earnest Money Deposit (EMD) by way of NEFT/RTGS/DD in the account of
“Equitas Small Finance Bank Ltd" Account No- 200000807725 and IFSC code- ESFB0001001 Bhaaggyam Galleria New No. 18 , Bazzulla Road,
T-Nagar, Chennai-800 117, drawn on any nationalized or scheduled bank on or before date: 24-10-2025

For details for terms & conditions of E-Auction sale please refer to the link provided in www. Equitasbank.com & https://BidDeal.in.

Date: 10-10-2025 Sd/-Authorized Officer,
Place: Karnal / Chennai Equitas Small Finance Bank Ltd

MOHINDRA FASTENERS LIMITED

CIN: L74899DL1995PLCO64215
Regd, Office: 304 Gupta Arcade, Inder Enclave, Delhi - Rohtak Road, New Delhi-110087
Website: www.mohindra.asla Email id: cs@mohindra.asia, Phone: +81-11- 46200400, 46200401 Fax: +91-11-25282667

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS FOR PHYSICAL SHARES

Pursuant to the SEBI Circular No. SEBIHOMIRSDIMIRSD-PODVPICIRI2025/97 dated July 2, 2025, all shareholders are
hereby informed thal a Special Window i being opened upto January 8, 2026, to facilitate re-lodgament of transfer request
of prysical shares.
This facility is avattable for transter deeds lodged prior to April 1, 2019, and which wera rejected, refurned, or not attended due
1o deficiencies in documents/process/otherwise.
Investors are encouraged to fake advartage of this opportunity by furnishing the necessary documents o the
Company’s Registrar and Share Transfer Agent i.e. Skyling Financial Services Private Limitad at D — 153 | A, 1st Floor,
Okhla Industrial Ares, Phasa - 1, New Delni - 110020,

For Mohindra Fasteners Limited

SD/-
Mamta Sharma
(Company Secretary & Compliance Officer)

M-l

FRseAnng RagesnEd

il

Foasanng medemned

Place: New Delhi
Date: 09.10.2025

MOHINDRA FASTENERS LIMITED

CIN: LT4839DL1995PLC064215
Reqd. Office; 304 Gupta Arcade, Inder Enclave, Delhi - Rohtak Road, New Delhi-110087
Website: www.mohindra.asia Emall id: cs@mohindra.asia, Phone: +31-11. 46200400, 46200401 Fax: #81-11-25282667

100 DAYS CAMPAIGN - "SAKSHAM NIVESHAK"
Pursuant to the Investor Education and Protection Fund Autherity (IEPFA). Ministry of Corporate Affairs
{MCA) notice dated July 16, 2025, the Company has started a 100 Day campaign "Saksham Niveshak®
November 6, 2025.
This Campaign is being undertaken lo faciiitate shareholders in updating Know Your Customer (KYC) details
including:-
1. Bank account mandate; 2. Neminze Regisiration, 3. Contact information {email, mobile number, address) This
Campaign Is also being undertaken 1o facilitate sharehalders W claim their Unpaid/Unclaimed Dividends in order
to prevent their dividend amount and shares being transferred 1o IEPFA and resolve issues assaciated thereto.

Shareholder Action Required:-

Shareholders who have net claimed their dividends or have incomplete KYC records are requested to contact the
Company's Registrar and Transfer Agent (RTA) at the earlies! to the below mentioned address

Skylire Financial Services Private Limited at D - 153 1 A, 1st Floor, Okhla Industrial Area, Phase — 1, New Dethi
— 110020. Tel:- 011-40450193 - 97, Emaif Id: compliances@skylinerta,com

Impaortant Advisory

Please note that as per the Companies Act, 2013, If dividend remains unclaimed for a period of seven consecutive
years, fhe dividend amount and the comesponding shares (if available) are liable to be fransferred to the Investor
Education and Protection Fund Authority (IEPFA)

Thus, we urge all shareholders to take prompt action during the Campaign period to safequard their entitlement
d il it st ! 3 -
and ensure compiiance with statutory requirements. For Mohindra Fasteners Limited
sD/-
Mamta Sharma
{Company Secretary & Compliance Officer)

Place: New Delhi
Date: 09.10.2025

.. . epaper.ﬁnancialexprass;mn‘.. .
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AVAILABILITY OF THE RHP: Investors are advised to refar to the RHP and the “Risk Factors™ beginning on page 32 of the RHP before applying in the Offer. A copy of the
RHF wil be made available on the websile of SEBI at www sebi gov in and is avallable on the respective wehsias of the BRLMs, DAM Capital Advisors Limited at www damcapital n

Intensive Fiscal Servicas Private Limsted at scal.com and Motilal Oswal Investment Advisors Limited &t www.molilzloswalgroup com and at the wabsile of the

Comgany, Midwest Limited at www.midwestinand the websites ofthe Stock Exchanges, for BSE atweaw, bseindia.comand for NSE Limited atwww.nsgindia.com

AVAILABILITY OF THE ABRIDGED PROSPECTUS: Acopy of the Abridged Prospectus shall be available on the websits of the Company, the BRLMS and the Registrar o the Offeral:
‘www midwestin , www.dameapitalin www intensivefiscal. com and vww motilaloswalgroup.com and www kfintech_com, respecively.

AVAILABILITY OF BID CUM APPLICATION FORM: Bid cum Appiication Form can be obtained from the Registered and Corporate Office of our Company, MIDWE ST LIMITED, Tel:
+01 40 2330 5194; BRLMs: DAM Capital Advisors Limited , Tel: +31 22 4202 2500; Intensive Fiscal Services Private Limited, Tel: + 9% 22 2287 0443 and Motilal Oswal
Investment Advisors Limdted, Tel: +81 22 719534380, and Syndicate Members: Motilal Cswal Financial Sendces Limited, Tal: +81 22 7193 4200 +51 22 7193 4263 and Sharekhan
Limited, Tel: +81 22 6750 2000, Registered Brokers, SCSBs, Desgnated RTA Locations and Designated COF Locations for parficipating in the Offer, Bid cum Application Fooms will

also be available on the websites of the Stock Exchanges at www.bsaindia.com and www.nseindia.com and at 2 fi

wiw mtengived

the websites of the Stock Exchanges and SEBI
SUB-SYNDICATE MEMBERS: Alankit Imaginations Limited, Almondz Global Securities Lid.. Anand Rathi Share & Stock Brokers Limited, Asil C. Mehia Investment Infermmediates
Lid., Axis Capital Limited, Centrum Broking Limited. Dalal & Broacha Stock Broking Private Limited, DB (Intemational) Stock Brokers Ltd , Finwizard Technology Private Limited,  Place: Hyderabad, Telangana

HOFC secunties Limited, IC1C] Securiies Limited, IDBI Capilal Markets & Securities Lid., IIFL Capital Services Limded, JM Fanancial Senvicas Limited, Jobanputra Fiscal Services Pyl

e Designated Branches of SCSBs, the fist of which is available on

Date: October 8, 2025

Lid., Kantilzl Chhaganlal Secunties Pyi, Lid,, Keynole Capilals Limited, KJMC Capital Market Services Lid., Kolak Securities Limited, LKP Securilies Lid., Nuvama Wealih
and Investment Limited, Nuvama Wealth Management Limited, Prabhudas Lilladher Pyl Lid,, Pravin Ratilal Share And Stock Brokers Lid., Religare Broking Limited, RR
Equity Brokers Pyt. Limited, SBICAP Securities Limited, SMC Global Securties Limited. 58 Corporaie Secunities Limited. Sykes & Ray Equiies, Systematix Shares and
Sfocks {India) Limited, Trade Bulls Secuniiies (P} Ltd., Upstox Securities Private Limited, Viren M Shah and Yes Securities {India) Ltd.

ESCROW COLLECTION BANK, REFUND BANK AND SPONSOR BANK: HOFC Bank Limited.

PUBLIC OFFER ACCOUNT BANK AND SPONSOR BANK: Kotak Mzhindra Bank Limited.

UPI: UPI Bidders canalzo Bid through UPI Mechanism.

All capitalised terms used herein and not specifically defined shall have the same meaning as ascribed to them in the RHP.

For MIDWEST LIMITED

On behaif of the Board of Direciors

Sdlf.

Mr. Rohit Tibrewal

Company Secretary and Compliance Officer

MIDWEST LIMITED I proposing, subject to recelpt of requisite approvals, market conddtions and olher considerations, 1o make an inltial public offer of its Equity Sharas and has filed & rad herring prospectis daled Octaber &, 2025 with the RoC. The RHP is made avaliable on the websile of the SEBI 21 www,sebi.gov.in as well as on the website of the BRLMs i.e. DAM
Capital Advisors Limited at wew.damcapitalin, Intensne Fiscal Senvices Private Limited at wwwiniensivefiscal com and Motils! Oswal Investment Advisors Limited at www.mot#aioswalgraup com, the websie of the NSE atwww.nseindia.com and the website of the BSE at www bseindia.com and the websde of the Company at wew midwestin, Any pofental investor

should note that nvestmentin eg
This anniouncemant doss not cons

_N“ (F

me T &) &m
Twfn Ao e A o Eeee
T

e

;lmMrsfgurﬂmwsﬂﬂﬂmﬁﬁfﬂés

T, TAT T 20007

A OE M A 545 AR W
Tl AT A A e AT
WaR—203207, &

e e fatres|

CIN: U4651 lUPZDZ\FTCZl‘”Z"

I T, A - 201014
3 legal@nothing. tech
Wi A SETE-26
[ (Femm) B, 2014 & w30 % srER]

Tk I # g e B e & el st

% ua § aftadq & fom ureER v gt
fell S AT A
S TR, A R, SR A % wEe
I I, 2013 B ORI 13 F IT-GRT (4) R
et (Fme) fr, 2014 % Frm 30 & w9-fr (s)
&g (1) & Tl
Eud

afdn TereagiiTee wede fafee
et St e ®ie F. 1604,
%, Sgfen e A, fm

T ), MR, I R,
TR - 201014 9F ¥, & Awel #

TARRI T ST 1 Gea R S e uav|
T § el " § S deed w5
aRafid w01 & f s v w F fag
21.08.2025 @1 P SR sTEAA § ARG
fadm w@E & egER @ud & FRER e
2013 &1 ®RI 13 % saq ddew S h5 W
%5 T ST FS H T F )

flt =it w1 feq gefaa @ @, 3 s amfa
Z=F-21 WA (www.mea.gov.in) T FEwE
ForeRTTa B SR TGE T € H 8 A
9fd % W4 58 g % FEve 1 fafa § dee )
% Aiar s9d A @ gela @ s & er @l
mewwuﬁmw%mm

faweii-110003 & A1 X M 91 0 A Uofia 2
¥

A geraiag wrae fafieg
EalE i i

feie: 09/10/2025

A I TR 06606258

i

-bu T -é e,
A I \!rﬂ‘r cH $ x.n.em e}

|1u’l‘m1 ﬂﬁ
FETE W
L RE R
&

CET ] w2 LRI
Im IEa.gen.in ¥ P

I"r’ih: ‘rd ufa -!\r-!q:rrd s
efolla e, =d Fy

e fafn Frarka ﬂr.q@l{l wigde (Bfice

Bl /S
e e
fEim . 9o 102028 (ECETET
i - Fre

ST 0513231

MPORTAN

Whilst care is taken prior to
acceptance of advertising
copy, itis notpossible to verify
its contents. The Indian
Express (P) Limited cannot
be held responsible for such
contents, nor for any loss or
damageincurredasaresultof
transactions with companies,
associations or individuals
advertising inits newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies
or entering into any
agreements with advertisers
or otherwise acting on an
advertisement in any
manner whatsoever.

A f, dow gw dh el ol dh ool R
o, & I g AR e Tl I
ey - e T W, et e, it i ;

6102025

ia-‘n'a: a2y it T 1
07 —-200% 1 TOOARE T —0r-20es W
E Rl E R B B

ST R R e

TRRre v (Frem — 8(1))
Pl GIAT (I HURT @ fomg)
erer dfted fafiee (O¥fiva’) v - A s 2, R su sfifem, 156
@ wraEri @ Ted wie far w8, e doiigd srfea 1147 #ie, Sk g, af
T ST T, TN B AW, SR Wl Hag 400013 F ¥ | e U A
fega (TTTardh) & 24 A, 2028 B IRW D AHTAR, Hag G0 T B SR,
2013 (‘ST ASHT) BT URT 230 W 232 IR, T, ORT 66 B WEHMT SR 37T AN
TEET B TEd SRRt 3R erer dfted fafits (—IRfiger) @t ol @& wu F
erer dfted wrefie affee fafies (—ERfvwraea’) sk erer aimes ditea
fofaes (ERfiter) @ @ araven @ Ao @ e w98 3 @ 8 gad dw |
Erfigrrate 3R ST (S Sl o SumH @ wrer wd [y a1
ST, 2024 § S Ao A A RFEW wu § affia ergd, wwsia, afwf ey
T A v & W ERfive (GRwd wu) $ wer fer o) ga #1 9% ey
SR AT B IR F, SRATETIeE (@ ERfiger F o) g e wi
T TEmS R ST wE § W q@rn dEve @ swiaRa w) &g T
fr, e i skt @ afnfteRer sk gAREDT qen afefa R s
s, 2002(zwd are R afifem wer wmem) @ siwfa erer dfiew s
(-ERfver) & urferegd STl 8 & AR G i B (vacdE) Frm, 2002 @ fre
3 W U W e AT 13(12) D S e WA BT ST SR gy
22.11.2024 B TS AT N TR far 8, e SuRet wew e ot wefives
Tisde e (SuREdr, dudmadr,, BEdddeR), 8 9 BION (TReR) &k 4 Fg
@ PO (TRex) @ W Afew § Sfeafea R 1e—11—2024 @ awrm
¥.13,83,16,192.31 / (¥T3 TXE d¥e R o Wieig §9R U Al ad SR gads
I ) D A, FHRAD Z, A, YoD A FT 9w A o1 Ay ¥ 60 Rt
B fTR YIAE B foIC Far W er|
Ex iy W/m/wmwﬁwﬁ% D GN S F,
derepepa, | TRERpd ik o S B e far s & 75 s Pt
%Wa%wmﬂwaﬂmﬂaﬁmuzﬁmmwwmﬁz
T PN TET WA B SR AT ATl WIS W WeTRTA 5435,/2025 B SfeT
AT FE WRE AReE, TOUF BN 0009202591 URG IR @ gERI F
SpTERTE ST (EUmTETT & BRG] B @ AR & miEgd SEeR 8 @
A, A affia Wiy @1 09 srcER a¥ 2005 WifdE e A forw ¥
Ry w5 el / e / gfedamdal / TRew SR AW AR TR ST T JAegI,
Rl uReaRRRl & wrer Wer 9 avy @ forg Jare < o & o wulky @ wer e
A TRE BT oA BT W 18—11—2024 TH qHAT ©.13,83,16,19231 /— (BT UE IS
foRel g Ao E9R TF W a9 SR gade O AE) | 8 e @ [ 9w
~ifdrerd @t @) W IH W fiRe @ oR g W @ @ e dfted fafes &
SR @ S R |
GBI R @ AN D iy Suerer wHa b wide 8 SRR A R 13 @) SR (8)
@ W & qeq FONST / deemad /g, / MR @1 e S fhar s #
STE T Sifer geiRggd wEde fufide g fnd vl T SRt a1 R

W/ TR T/ W e | Suer T

e HET/wT d@n

A Fole / FIENE WRE $—114, 1141 Ao, 2R G § |

. R g
wufer @ A/ R 1100 @ we @1 R wRaT
waftr w1 wf W A mR

WWWWWW WHeree—92, doRYL
Tita, T s, (ToUT) 122 505 & AT T A
Rer STaRiTT e /e SHE $-114, 198 A, TR
<@ €, forrsr g oRar 1100 o wie (85 @ wie
AT ) W1 Fres SfRIPR, gwe W A, A B
R g R, B oRar # argais @R siR
dECR] & Hud Al ¥ ve wrowfEn @ den

I/ dea 4 @ AW,
e

di—220 i &1
wiee_frern | o (i)
RFTi®: 09 SR, 2025, R SR,
T TouT <reT #ew fifts

fy sharesinvolves ahigh degree of risk and for datads retafing to such nisks, please seethe section 'Rizk Factors "beginning on page 32 of the RHP. Potentialinvestars should nat rely on the DRHF for making any investiment decision.
itute anofferofthe Equity Shares for sale in any jurisdschion, incheding the United Stales. The Equity Shares offeredin the Offer may not be offered or sold in the United States absent regisiration under the LLS, Securities Actof 1933 or an exemption from registration. Any pubsc offering of the Equity Shares tobe made i the United States
‘will be mada by means of a prospectus thal may be obtained from the Company and that will contain detailed information about the Company and rmanagement. as well as financiad statements, However, the Equity Shares are not baing éffered or scid inthe United Statas,

CONCERT

Teftga Frafeer: 2401, sees Riarear 95 (sradfh), gor -411 001
IusiT farT yaTeT: ST siwe 34, Wi, A A, &. wore, AeerE-600 017,
T Frafeoer: $sass J, it .14 dii 15, sue I1ds Toe, wege
airdic, 32 Rtz drerar, oiureager aré urer, FreerdaT féw @, TegE-302018

FeoT S
(aftogfer 2 (gader) Rreramady, 2002 & frerar 8(1) & aw)

e wfdt & ganTierd, frefie Fomaisl
B S gael @ i @ fafr ¥ eo A B sfex 3l w1 afnprarE @Ry @ @ T o)

deuds I fufids & ud wir & el Ay

Feoratel ®1 e fia far sar &1

At STERTERE T A gsHss 4% ffies @ witem s B w0 A fichy aRwwkat &
wferfdasor ud gaffaior aen ol Ra wada siRfrm 20025wd @ 9w afam) @ siofa sk
wferfey R (rad) Frasmach 2002 (gad are s Frammad) & faa o @ i ufdd gt 13(12) & siwfa
TR} @Y AT gar P @ off, R soreaial

Foiadl 9t s & diax ARRS @i & w9 AR G afeETaE o3 § Rwe @ 9@ €, s
TASERT FoUGAiRn BT RO w9 O qen SEewer &1 e w9 F gfud e oomar @ fF
aeffeRaeRa § Sa Frmae @ frm s b e 9fdd sw ftfRm @ awt 13() B sfefa 3=
vaw wfacl @ wEvmeE, worwdtel /TRe & am @ wre sfeafa i @ aw gt
Fraferiad fafrg dufer @1 widfie san @ w21 9o dufml @ @ @ -
SyRddil & e Sl Ol ik sTeREs o, o, Yok o 99 W aet & e du

wfngfy okt @Y g @ foy Sueer W @ ey ¥ sRfem @ R 13@) D owmEur @ asd

F ST /e T AT T T e
e T T S Ratw afr
e Retrd

1 JuTedAT: AT SN A IO @ 05.02.2025 04.02.2025 T
me A R AR I T3 ©.6,05935.12/—
o e y if bl
st weem RDNOS0GOM 07-10-2025 (Y;;“W;Nm:ﬂgﬂ )
Ratrer 31.07.2023

o died : gd § vt 30 Wie, wRew & wife Fav 01, I H wife T 05, <R # wife dav o7

HufRy o fraeon wite W@ 06, T WERT W 685 676, FRUETY, AFR—341001, &Fbe 1250 A g
o Rerd ol TRy ®1 98 W W U of, (59 are S WUl & wu ¥ wefia)— 9w wely

Retia: 07-10-2025
e Sty

T/~ (nfreg sfern) e e
T feaes & ffits

W 3 &
% A alte gy

™

T WfeERE W E a8 e | 25102025
g T 03112025

o W R | 08T 2025

Lun s

2002 (2002 54) oft sfirgfafear
Mﬁammtwﬁianﬁ:ﬂﬁ%%gmﬂmwwww

Y HHIe) B« a o [Ies @i s in)
e d aifftRE: 19-A, YFETET MEA, AT TF, FAIT-302001 (CIN:L36911RI1996PLCO11381)
ez W (2wl Fras e (1) o)

Tl TR e e A Rt (v s winfifem A ) m it st e g Prer anftor sy e g oy et el
e P, 13 (1 2) e Prasl e P | 3) o e s st o s o sl i e o Prsfofe i @ amar

FUT A H ; 19001 060134805238 2 AT = W Aia W frad et afe, faien, wee | o wEE
L9001 060142440191 o meyfer Foeet g o ggds 1, e e e ea & afesn | 2025
v e et ), oo = aufw =, 3279-80, @rd =, 6, Welt Trom @eht, i, werE dn wl,
{ FE-mft ), i e (- ), feredt T 88 =i Wit
ST AT RSt ) T 7217068/-
. A T HATE T A A e

T 11 feme 2004
WP AT - L0001 060715891182 16 W 2025 e o et aifiess sin Pt st oy, P, wprer v T | 4 arw
T g ( sl ), ST wem S T 2139220/ Al femd Wi 5, 14 @ 0y, W A, 1138, 0w, 7 faew, faen - | 2028
g frfiring ( o -soft ) F, FHE T AT G A 6| i, T W v 66,66 e e Qe A i AT, e 7,

A 1277 20325 T AT e, iR s wE AT
0T A (90010601 16805111 13 0 2025 wgfe o wdt e s ey A i, fiedn, e v e | 4 s
e i e it W T 6397412/ AT fee i W - 290, BE A 147772, TR, 00T, AR A | 2025
(uft ), =i (- ), Wi | P e e e | f - e, Teuie dsmee 3000 2 o g i a0 e, ufe: v
{ Hg-wefl )} T T 9 97 2025 a1, B e, 300, wil s a0 o
FEI IR H. L9001 060715559360 F 27 9 2025 wef o we ata= s g et uiy, e, e v e | @ w
L9001 061121455062 ¥ 2557585/- e feard v s, 359, wafe o - ¥-1355 wate-S, a wmT v o | 2025
sty s ( wy- ol = v st . T T A g | g S, T, AEHT 7 - M, S S
T o Ty et - ), e LIk 100 Tr T T 1356, WP, TR, 1354, 597, wh
AT { sﬁmaitma‘.hfuar T 289602/
Feifmf-wadl ), o e (e el | % R e T e e S e
v e o i sl ), 27 9 2025
T AT ( - )

sftrat sy ATty o Fesen e oy sl a6t e Hre=0 o B v A A € e b o sl e affro dht e 1 3 d g (4) e aofe g
war P, 2002 % P & o vl e iftwrr! o v o e vy o afoferamator s aam e e R

sftraY s e arfafrr ey 13 s (a) @ et ar aatza 8 {6 ) o ofry s fe s, P smrfoiagi e @ arem @ fird o gag srafa

AT 30 fmEd aaay)

wfrg a6t il AT aEETE T o S AR o e oS ey i e ey S ofvy weieal & A v s ey e i F s viam
T e e T T S e o e e e e | sy aitiia A ) & v s

wie:Reft  Renis: 09 3R 2025

unftrag it vy wite wgHde e ks

T
amiErtaTE T . 1BB1/IPE-0040, IPA-2,/2022.23, 50021
- 31.12 2005 W%

anémmw(m)ﬁhéz

I T, A TS TR, AW G T, dawgy, ¥ faest-110034
faer s 4, TEIW, A

22015

o enfelt =1 @Wmmmmmw,zoozaﬁmmz)ﬂ?mW
sy, aé asfin W (fem) fafaee, S weihe sifufrm, 2002 1 9w 2(1) (T8) (W) & 86 U foeda e, Sofigd smie 107, 9% W
e, Faret gom @, fewg, feeet-110034, 3 wfige sfrarl 9% % 7 (3% a1g ufayE e ) R fa e T en § adum Afw vl
T ¥, ol 05.10.2025 1 TRt wiferd e o o |

| w0 @ A aa FSER qAT Te- Wi e W g T
! iz WS H AR T T W T 13(2) o
G fafa
1.] LNMYRO1418- e — 06.10.2025
¥R Wfew T % T, 06.10.2025 T
WIS | w2 o % - mﬁ?ﬁ -3, e, TR, @i %.15,83,383.29/~
fon fmlt | v me, e e €i-8/¢ W FRAA, (¥ umE @
@ fam | 3 R - 201301 .0A T, ¥ R | fer, fereht 7= AW
feary T T2, T &, T foredt g1 34,
A, dedrE @, e i )
TSR, I IS

few T 39 g @ 6 & o fordt iR IR TR A e w5 F G S §, S T TR el Sfeetad Wi
e # € T s it % g s fed % vade e st w e w5 e e e s | T Sifew ve vwee @ e
Rl < o SR 3T R Hfege e e o # )

TR TR T TR % P ¥ STer S-w % g9 § sfiem # 9w 13 # S0 (8) ¥ TEEE # 3 S e s 2

fata: 10.10.2025 wiftrgha rfreRrd
M AR (I )

Szt <R deex wre Frive s

Tl @ — w15, Bl ce-ad, greteyETee ofem, T a2z ooz

E i a o i el @ e A Rt st o afsfe oo

e (vl fRer (o ofr wfepgfy fen (i) Promeh o0z & Prmoa & wng ofsa g 1abz) @ snde

F|w'"wﬂﬁwmﬂ'mmwﬂvﬁ?mrnﬂuﬁﬁammmiﬁ'@ﬁ‘mﬁﬁmmrrlﬁm
ey @ | iR -rmﬁ Trﬁ IR g

et e ot s 13[-1| iy
% T R W e
e A warTe e i W

W i fara aﬂ .'
i FFm e d A

ogen B RR, | wer A
Wi S W R T
i

| S0 A 14-07-
T B354/ (FT 3
o= R
AT ] 007202

AT | T B 3e e, Eftmm- jae10n T BT

frm wom ek e
S < R A3, 10,/ asee5. e =

AT 62 T A 80, 100, W 11072026 H =R T P
BT AEAA A fm A e
R 126101

AT W WEN LARHY LLONSO00005 ] 388THAP- 10316636 (96T ; o)

AR TR AN W WE - mae T s, we
TN G5, ST ¥ )

Y EE 12052025
i % wsises/— (g0 =
ARG TR e R fEam v fdwE wwm ata W

- P 18 'l‘lt it 5
2, TRl WAE T eed I FERE ) 10-06-2025 W G WY §

16, T kb ; T—ps-202s T T S AT F AR
18 24 i e aRdve AT R T xrnu--u— 125042, T W S

10102025 (i afr) AT SR deew Wt whee R
e qeeme & fore wead ol of e o (hen ssasss0t0t)

i/
O m HLHSSVLONSHNMNIS] 16832/ AP- 11274545 (e : frery)

war ; wiearw il

OFFER OPENING PUBLIC ANNOUNCEMENT TO THE SHAREHOLDERS OF

LORDS MARK INDIA LIMITED

(FORMERLY KNOWN AS KRATOS ENERGY & INFRASTRUCTURE LIMITED)
TARGET PE]MFM.IY C") {Corporale Identification No. L35103MH1979PLCO21614)
Nariman Point, Mumbai, Maharashtra, 400021, India;
&: www.lordsmarkindia,com

(LML

Phane No.

This Advertisemeant is hemg issued by Navinant Corporate Advisors Limited, on behalf of Mr. Sachidanand Hariram Lipadhyay

(herginafter refemed fo 25 the "Acquirery pursteant 1o regulation 18(7) of the Securities and Exchanga Board of India {Substantial

Acquisition of Shares and Takeovers) Regulations, 2011, a5 amended (“SEBI (SAST) Regulations”) in respect of Open Ofer

(“Differ™) o the acquisition upto 2.60,000 Equity Sharas of Rs, 10/- gach reprasenting 26.00% of the tatal equity and voting share

capital of tha Tasget Company. The Datailed Public Stalement (“DPS") pursuant to the Public Announcament ("PA) made by the

Acguirar hava appearad in Financial Bxpress - English Daily (a1l editions), Jansatta - Hindi Daily (all editions), Pratabkal - Marathi

Daly (Mumbai gdition} onJune 10, 2025,

1. The{ffer Priceis Rs. 30.00/- (Rupeas Thirty Only) perequity share payahla in cash {"Dffer Price”).

2 Committee.of Independent Diractors (“10C") of the Target Company are of the opinion thit the Otfer Price of Rs. 30,00/
(Rupees Thirty Only) offered by the Acquirer is in sccordance with the relevant regulations prescribed in the Taksover Code
and prima facie appear to be justified. The recommendation of I0C was gublished in the aforemeantionad newspapers on 09"
October, 2025,

3. There has besn no competitive bid 1o this Offer

4. Thecompletion of dispatch of The Letter of Offer (“LOF") to ail the Public Shareholders of Targat Company was complatedon
06" October. 2025

5 Plgase nota that @ copy of the LOF is also available on the website of Securdies and Exchange Board of india (SEBI)
www sebi.oovin and also enthe webste of Manager fo the Offer, www, navigantcoen. com and sharehobders can also anply on
plain paper as per balow detalls;
Eligitle Personysk may participate inthe Offer by approaching their respective Broker/Sefiing Broker and tender Shares in the
Dpeniffer as perthe p along withpther details,

6. Intermsof Reguiation 16(1) of the SEB| (SAST) Regulations, the Draft Letter of Offer had been submitted fo SEB1on 17" June,
2025. We have receivad the final nbservations in terms of Aegulation 16(4) of the SEEBI (SAST) Regulations from SEBI vide its
Letter No_ SEBI/HO/CFD/CFD-RAC-DCR2/F/OW/2025/25532/1 dated September 26, 2025 which have been incorporated in

thelOF
7. Any other material changes trom the date of PA: NI
B. of Activities:

Activity Driginal Date | Original Day | Revised Date | Revised Day |

Pubiic Announcement 03,06, | Tuesday | 03.06.2005 Tuesday
Publication of Datafied Public Statement in newspapers 10.08. 2024 Tugsday 10062025 Tuesday
Submassion of Detailed Pubfic Statement to BSE, Targat 10.06.2025 |  Tuesday 10.06.2025 Tuesday
Company & SEAI e S | N1 LS|
Last date of flmg dralt letter of offer with SEBI 17.06.2085 | Tuesday | 17.06.202% | Tussday
Last date for 2 Competing offer 01.07.2025 | Tuesday 01.07.2025 Tuesday
Hecelpt of commends from SEBI on dralt letter of offar 0B.07.2025 |  Tuesday 26.08.2025 3
Identified date* 10:07.2025 | Thuesday | 26.09.2028
Diate by which batter of offer be dispatched to the shareholders 17.07.2025 Thursday 06. 10,2025
Last date for revising the Offer Prica 22 07.2025 Tuesday 09.10.2025
Comments from Committes of Independent Directors of Target | 22.07.2025 | Tuesday | 09.10.2025 | Thursday
Company |
Advertisement of Schedule of activiies for open offer, status of 23.07.2025 | Wednesday | 10.10.2025 Fridday
statutory and other approvals in newspapers and sending b
SEdI, Stock Excharge and Target Coemparny
Date of Opening of the Dfter 24.07.2025 | Thursday | 13.10.2025 | Monday
Dt of Ciosure of the Offer 06.08.2025 | Wednesday | 28.10.2025 | Tuesday |
Post Offer Advartisemant 153:08.2025 | Wednesday | 04.11.2025 | Tussday
Payment of conssderation for the acquired shares 21082025 | Thursday | 12.11.2025 | Wednesday
Final report from Merchant Banker 20.08.2025 |  Friday 18.11.2025 | Wednesday

~ldentified Date is only for the purpose of defermining the names of the shareholders as on such dats fo whom the Letter of Offer
woukd be sent. All owners (registered or unregistered) of equity shares of the Target Company {except the Acguirer, Promoter |
Sefar) are eligible fo participate in the Offerany time bafors the closurs of the Offer

Allother terms and conditions remain unchanged, Capitalizad terms wsed In this announcemant, bul not defined, shall bave the
same meaning assapned 1o thea in the BA, DPS and LOF

ISSUED BY MANAGER TO THE OFFER FOR AND ON BEHALF OF THE ACQUIRER

NAVIGANT CORPORATE ADVISORS LIMITED
504, Meadows, Sahar Plazs Complex. J BNagar, Andheri Korla Road, Andhen East Membai- 400039
TelMo. +%1 2241204837 /49755078

WO | Emailid: navigant@navigantcom.com
Navigant Website: www ntCarg.com
weeesibonss | BEBI Registration Mo: INMOOOO12243

Contacl person: Mr Sarthak Vijlan|

Place: Mumbai
Date: October 09, 2025
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